
297 ymmAnmwt §ehM9hXG so»>.t3U«»2§ehM9hXG so»>.t3U«»2 Writtan AnawBrs 298

Govammant may sat up a parmanant body, 
which stxMJid ba rasponsibla for maintaining 
and updating ttta t>aslc data on pay and 
aNowancas of Govarnmant amployaes and 
to raviaw the pay scalas and rates of allow­
ances and other related matters. The Gov­
ernment after examinatton of the suggestion 
decided that Ministry of Finance may set up 
a compact unit, which should be responsible 
for maintaining and updating the basic data 
on pay and allowances of Government 

employees and other related matters. Not 
satisfied with this decision of the Govern­
ment. the Staff Side of the National Council 
(JCM) raised a demand for implementing the 
recommendation of the Commission in this 
regard in full.

(b)  A Committee, with the Finance 
Secretary as the Chairman, and including 

inter alia the staff members of the Standing 
Committee of the JCM was set up to go into 
this question further. Though the matter was 
discussed at a number of meetings of this 
Committee, it was not found possible so far 
to arrive at a consensus.

THE MINISTER OF INFORMATION 
AND BROADCASTING AND PARUAMEM- 
TMT̂ AFFAIRS (SHRI P. UPENDRA): (a) 

and (b). AH the 27 districts of Râthan are 
wKblly or partially covered by TV Service. 
With the commissioning of on-goIng TV 
projects in the State, the situation is ex­
pected to improve substantially.

(c)  and (d). Rajasthan is one of the 
States in respect of which it has bean de­
cided to distribute, via satellite Regional TV 
Service (i.e. the programmes originating from 
the Studio at the capital) on availability of 
requisite facility in the space segment. In the 
meantime, while the high power TV transmit­
ter at Jaipur telecasts programmes originat­
ing from Doordarshan Kendra at Jaipur in 
addition to relaying national network pro­
grammes, the remaining TV transmitters in 

the State exclusively relay, via satellite, 
programmes emanating from Delhi.
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1983.  SHRI GOPAL PACHERWAL: Will 
the Minister of INFORMATION AND 
BROADCASTING be pleased to state:

(a) whether all the districts of Rêasthan 

are covered by Doordarshan;

(b) if not, the names of districts which 
are yet to be covered;

(c) whether these districts are t>eing 
covered through microwave system; and

(d) if so. the time by which these dist nets 
are iiiteiy to be covered?

1984.  SHRI PALAI K.M. MATHEW; Will 
the Minister of FINANCE be pleased to state;

(a) the financial assistance provided to 
Kerala Government for flood relief during 
1989-90;

(b) whether Government have repelved 
a utilisation report from the Kerala Govern­
ment;

(c) if so. the details thereof; and

(d) the amount utilised for Idukki Dis- 
trtet’

THE MINISTER OF FINANCE (PROF. 
MADHU DANDAVATE): (a) to (d). A total 
ceiling of expenditure of Rs. 3,678.04 lakhs 
was approved for ftood relief in Kerala in
1989-90. Against this, the State Govern­



 Pa rs Laid

mnt rortd an x nditur of Rs. . 
laks comrisin Rs. . laks on rlif 
Rs. . laks on r abilitation Rs. 
. laks on r air and rstoration of 

ublic ro rtis and Rs.  laks for con
rsion of sort trm coo rati loans into 
mdium trm loans in fkxd affctd aras. 
T Stat Gornmnt a r ortd tat of 
tis an amount of Rs. . laks was 
incurrd in Idukki District.
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.  SHRI MAOHAVRAO SCINOIA 
Will t Ministr of LAW AND USTIC b 
lasd to stat
(a wt r in ordr to s arat rliion 

from olitics Gornmnt roos to ban all 
olKbal artis wK rliious and sctarian 
a al from ntrin into lction fra and
(b if so t dtails t rof and t 

st s takn in tis r ard

TH MINISTR O ST L AND MINS 
AND MINISTR O LAW AND USTIC 
(SHRI DINSH GOSWAMI (a No. Sir. 
T r is no suc roosal at rsnt

(b Dos not aris.
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TH MINISTR O INANC (PRO. 
MADHU DANDAVAT  I b to la on t 
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A co ac of t foibwin Notifi 
catkms (Hindi and nlis rstons 
undr sutsctkn ( of sctkm BB 
of t  Lif insuranc Cororatkn 
Act 

(i T Lif insuranc Corora
tion of India (Ra ointmnt 
of Trminatd D b mnt 
Offbrs Ruls  ub
lis d in Notifnation No. G.S.R
 ( in Gaztt of India datd 
t t anuar .

(Ii T Lif insuranc Corora 
ttn of India D ki mnt Of 
ft rs (Rision of Crtain 
Trms and Gonditfonsof Sw 
ic Rul  ublis d in 
Notifk»itkn No. G.S.R. ( 
in Gaztt of India datd t 
t un .

(iii T U insuranc Corora
tion of India Class I Officrs 
(Rision of Trms and Con
ditions of Srt Amndmnt 
Ruls  ublis d in Noti 
ficatnn No. G.S.R. ( in 
Gaztt of India datd t  t 
ul .

(i T Lif insuranc Corora
tion of India (A nts Amnd
mnt Ruls  ublis d in 
Notification No. G.S.R.  in 
Gaztt of India datd t t 
No mbr .

( T Lif Insuranc Corora
tion of India (Dail Allowanc 
and Hotl Car s to mlo
s on Tour Ruls  
ublis d in Notifkton No. 
G.S.R. ( in Gaztt of 
India datd t t Octobr
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